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]Mr. Chairman] 

amnnnts spent on certain services for the 
purposes rf Railways during the financial 
yenr e'lMd on the 3 I st day of March, 
1969, in exee_s of the amounts granted 
for these services and for that year." 

The motion "'a, udopted. 

SHRI NANDA : I introducet the Bill, 

Sir, I beg to movet : 
"That the Bill to provide (or the 

authorisation of appropriation of moneys 
out of the Consolidated Fund of India 
to meet tho amollnts spent on certain 
services for the purposes of Railways 
durinB the financial year ended on the 
3ht day of March, 1969, in excess of 
the amounts Bran ted for those services 
and for that year, be taken into con· 
sideration. " 

MR. CHAIRMAN: The questiOD is : 
"That the Bill to provide for the 

authorisation of appropriatioD of mODeys 
out of the Consolidated Fund of India 
to meet the amounts spent on certain 
aervices for the purposes of Railways 
durin~ the financial year eDded aD the 
31st day of March, 1969, in exccss of the 
"mounts granted for those services and 
for that year, be takeD into COD· 
slderatioD. " 

The motion waJ adopted. 

MR. CHAIRMAN: The qUestioD Is : 
"That clauses 2, 3, I, Schedule, En. 

acting Formula and Title stand part of 
the Bill." 

The motion was adopted. 

APPROPRIATION (RAILWAYS) NO.5 
BILL·, 1970 

THE MINISTER OF RAILWAYS 
(SHRI NANDA) : I move for leave to intro· 
ducc a Bill to authorise payment and appro-
priation of certain further sums from and 
out of the Consolidated Fund of India for 
the service of the financial year 1970·71 for 
the purposes of Railways. 

MR. CHAIRMAN: The question is : 

"That leavr be granted to inrotluce a 
Bil! to authorise payment and apl"ro' 
pr,ation of certain further sums from 
and out of the' Consolid .. cd Fund of 
India for the ,ervice of the financial 
year 1970·71 for the purposes of Rail-
ways." 

1 he motion was adopt.d. 

SHRI NANDA: Sir, I introducet 
the Bill. 

Sir, I movet : 
"That the Bill to authorise p"ymeDt 

aDd appropriation of certain further ~ums 
from and out of the Comolidated Fund 
of India for the service of the financial 
year 1970·71 for the purpo!es of Rail-
ways, be taken into conSideration." 

MR. CHAIRMAN: The question is : 
"That the Bill to authorise payment 

and appropriation of certain (Uri her sums 
from "nd out of the CODsolidated Fund 
of India for the service of the financial 
year 1970·71 for the purposes of Rail-
ways, be taken into con,ideration." 

Clouses 2, 3,1, Schedule, Enacting Formula 
aod J fl,c Wtre add.d 10 the Bill. 

The mol ion was adopt,cJ 

MR. CHAIRMAN: The queslioD is : 
SHRI NANDA: I move : 

"That the Bill be pissed." 

MR. CHAIRMAN: The question Is : 
"That the Bill be passed." 

The morlon was odoplcd 

"That clauses 2, 3, I, Schedule, En-
acting FormDla and the Title stBnd part 
of the Bill." 

The mation wa. adopt,d 

Clauses 2, 3,1, Scht.'du:" EnactIng 
Formula and the Tille we,~ add,d 

I" thd Blr/ . 
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SHRI NANDA : Sir. I move : 
'That the Bill be pa~sed:' 

MR. CHAIRMAN: The question is : 
"That the B,II he pa.sed." 

7 he mol ion waJ adopled. 

15.19 hrs. 

INDIAN MEDICINE CENTRAL 
COUNCIL BILL· (t onlll ) 

MR. CHAIRMAN: We shall now take 
up further c""sidelalion of the Indian 
Mrdicine Central Council Rill (/nler' up-
OOIlS.) 

SHRI HIMATSINGKA (Godda): I want 
to make a few comments. 

"~Tqfo "i~)qll': At .he third re.ding 
stage. 

fiiffiifi 'll'RlfT ~ mr f'P ~ iiI1<'f '1 'PT ~ 
~f~ if IF'JIT >;rT "') i<'fTOT ~ I m 
~<'f .2 5 f~c '& lfit ~, arr, ~m ~~1t 

';r]'q' <'11m ~ ~ f~ ~ lara: arar ",ft 
(J:{IT OfTa ~it If>) ~T ~ >ill ;r ~T lflfT 
~ I ~!Jf~ arrer 'PT ~>;rr"<f ~ it f~f;m, 
'!iT ~T <'&1 R I 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNIN0 A/'oOD WORKS, HOUSING 
AND URBAN DEVELOPMENT (SHRI 
B. S. MURIHY): Mr. Chairman, I thank 
Ihe Membcls for t"klDg very keen interest 
in a mailer \\hkh is of Illeat importance 10 
our cuunllY. A mailer like this should 
really excite the hon. Membels to participate 
in ,h. dcbi,~e und also sug~est changes which 
I hey may consider good for protecting and 
helping Ayu"eda, Unani, Siddha aDd olher 
~y~lem. ot medicine frr ,,·hich this Bill had 
been bwught before the House. 

Sir, Ihcle were scn:e difficulties. and 
therefole, I~C di,cu,sion on the Bill had been 
storped fN t\\O days and Ihen .. e met 
,c\(,al hon. Members. espec'ally hrn. 
M<mbcrs like Mr. Jo'hi. Mr Lobo Prabhu, 

Mr, K~nwrr Lal Gupta, Dr, SUlhiia Na)ar 
&nd sC'Hral oltlcrs 

SHRI KAMLANATHAN IKrishnsairr) : 
Not tbe DMK. 

SHRI B S. MURTHY: The DMK Is 
all-pervadina in the south. 

AN HON. MEMBER: It is taken for 
aranted. (/,,'erruption.) 

SHRI B. S. MURTHY: The'e was a 
difficulty here, and they wanted certain as-
surance to be given al far as the practitioner. 
of the integrated system of medicine are con-
cerned. They wanted one or two thinas to 
I'e done; they said that after five years of 
training, the student~ wh" pass out of these 
integrated institutions may automatically be 
treated as MBBS. We could not lIive any 
plomise here, because Ihe recoanilion i~ not 
in our hands. It Is the Indian Medical 
Council whkh bas to take up the mailer. 
As a mailer of fact, I can inform this hon. 
House that onco when the 'integrated' per-
sons wanted to become equal to the MBBS, 
we took up the matler with the Indian 
Medical Council and they were lIood enough 
to promise that after training of one and a 
half years and passinll cut of such an exami-
nation. the could be trea'ed as DMS and 
e.ltered in the allopathic list of doctors. 
After that period of one and a half years, 
if they persist, they could study and become 
fulfledged MBBS doctors About tbis, we are 
nol able to give any assurance, but Ihe 
present syst<m will be continued. 

Today, all tbe lists have been combined 
and, as a malter of fact, there are abou; 
1,Ii:l,Oi 0 practitioner: of Ayurveda, Unani, 
Siddha and the integrated system of medi-
cine. All thes~ arc given in the second 
schedule. Now, a reQuelt has come to us 
that Ihis list may be divided into two parI! : 
one part should contain only tho,e namea 
who are institutionally trained,-

SHRI KANWAR LAL GUPTA (Delhi-
Sadar): - reCORDi,ed by the statu'e of. 
Slate Government or the Central Govern-
ment. 

SHRI B. S. MURTHY: Recognised 
under the statute of any S'ate Government 
or the Cenlre. We have aareed to d:> this. 
Under the rule·m .• king power, we want to 
do Iha:. Now, the presenl list contained in 
the _ond schedule will be divided into two_ 
Ote will "'nsist oDly of person. who Brll 


